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By Advacate Sri D.P. Singh.
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1. Union of India thruujgh General Manager, f
Northern Railuay, }T

New Delhi,
2, The General Manager,
Northern Rajilway,
New Delhi.
3. The Divisicnal Railway Manager,
Northern Railway,
FiroZzpure.

4, Tne Rail path Nirikshak _{P:-W:!I#").

Loiya Khas, District-Jullundhar,

Punjab.
CLRAM: Hon'ble Mr, S, Das Gupta, MEMBER (A)
Hon'tle Mr, T.L. Verma, MEMSER (3) 4 :
C RDE R(URAL) _

By Hon'ble Mr, S, Das Guptﬁf'ﬂﬁﬂﬁﬁﬁ-ﬁkj

J R ’ - ’




"

e

£ 2 -
1. Heard Sri D,P, Singh learned
counsel for the gpplicant on =dmission., The applicant's
case is that he f‘ai.l;:\ in wvislon test and, therefore,
he was offered alterneétive employment as kagisg Porter,
He claims to %Nmprasantad to the concerna) authoritias
for being offered a suitable employment in the same
scale of pay but it is stated to have baen turned doun

orally e-

2a The relebant rules contendad
in para 1301 of the Indian Railway Establishment Manual,
states that a person who has failed in visiun test

or Ppis otheruise medically incapecicated for ths anEf

he ma8y be offered a suitéblz =mployment on reasgnable |

Emnlumqnt7 kezping in view, the emoluments trawn by him

in his original post. The syitability or ctherwise

cf the post offered has tc be determined by the concerned
- Newewey Kes s 13w e »

agthorities. W+sbaver, no SuchthvE—beﬁn—ﬂéﬂéad that

employment in thae same pay scale has to be offered ,

-

' In view of this, we find that no
cAase has benn made out for us to interfere, Howeuer,

the applicant may m8ke @&n Aappropriate reprasentationg

to the respcndents for beinn offered a suitable emplovment
and in case such & represenktstion 3 made by the applicant,

it would be just end fare the pert of the respondents

to p2ss a reasoned grder thereon within a pericd of three
months from the date of the receipt of the same,

4 o With %his observations, the application

is disposed of at the admission stags, No crdsg.gs o costis,

mﬁ}m ' ‘é;
"BERT (A),

MEMBER (3J)
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